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Yo ;v THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

0.As No. 1986/92 {’D

New Delhi this the 1st day of August, 1997,
Hon'ble Shri SeRe Adige, Member (a)

Hon*ble Smtelakshmi Swaminathan, Member (3

Shri Kishan Swarcop, S/8 Shri

Har Narain, o

working as Electrical Signal Maintainer

at Railway Station, patel Nagar, New Delhi

and resident of Railway Quarter No, T=2-C4,Railuay
Colon,/, Patel Nagar, New Delhi,

sece Applicmt
’0 (8y Advocate Shri GoP.Gupta )

Vs,

1, Union of India, thpough General Manager,
Northem Railway, Baroda House, New Delhi,

2, The Divisicnal Railuway Manager, Ne Rlye
Bikaner Divn,,Bikaner.

3, The Divnl,Personnel Officer, N.Rly.,
Bikaner Division, D.R.M.Office, Bikaner.

‘... Respondent
{ By Advocate Shri ReLsDhawan ) > spondents

ORDER (BRAL)

(Hon'ble Shri S.R. Adige, Member (A)

P

Shri Gupta,leamcd counsel draws our attention to
the respondents order dated 24,8,93, copy of which is taken on
record, whereby the applicant has been put back as E&M Grade
111(@ontrol Office),Hanumangarh,and under the circumstances,

the main grievance ofi‘:tt‘.h% applicant appsars to have been met,

In the esvent, £~ any griesvance still survives of the
applicant, it will be open to him to file an appropriate

and
representation before the respondents/ the same shall be

disposed of by the respondents in xcordamce with law,
The 8.R. js disposed of acordingly. No costs,

Jekld nadl s
/“ /‘/&ﬁ e
(Smt,Lakshmi Swaminathan)

(S.R. Adigd )
Member {J) Member (A)
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